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ACT No. XI or 1875.

Passep BY THE GovERNOR GENERAL OF Inpia ixv CouNoir.

(Recezwd the assent of the: Govemor -Qenieral on t/ae 9th March
1875).

An Act'to amend the Law relating to Salt in the
Presidency of Fort St. George,

WHEREAS it is expedient to amend the law relat-
ing to the price of salt sold under the orders of.
Government in the Presidency of Fort St.” George;
1t is hereby enacted as follows :—
1. This Act may be called * The Madras Salt Act,
1875
It extends to the terrltones under the government
of the Governor of Fort St. George in Council ;

And it shall come into. force at once.

2. The Governor Gereral in ‘Council may from
time to time, by notification published inthe ‘Gazette of

- India, impose, for any local area, a duty on salt

manufactured or sold therein under the orders of the
Governor of Fort St. George in Council, not exceed-
ing one rupee and thirteen annas for every maund of
three thousand tWo hundred tolas.

3. Whenever any such, notlﬁcatlon s published,
the enactments mentioned in the schedule hereto.
annexed shall be repealed in such local area, and the:
Local Government shall from time to time, by notlﬁca-»

the price of every maund of salt so to be sold within

stch lodal area, ‘or any-part thereof, such additional

sum:-or sims as-it‘may ‘deein: sufficient to cover the
cost of importation, purchase, manufactuw, storage,-

. 4:. The

[ Price one anna.]

part of

Preamble.

Short title.
Local extent.

Commence-
ment,

Power to
impose, for
any local
area, daty on
salb manu-
factured or
sold under
orders of

~ Government.

Power to

impose, for
any local
area, addi-
tional sum
to -cover cost
of salt.




Power to,
alter addi-
tional sam,

Price to be
aid in each

ocal area for

salt sold.

Madras Salt.

4. The Local Government may vary such addl-
tional sum or sums for any description of salt, or for
any part of such local area, with reference to all or
any of the following considerations (namely) :—

(#) the place in which the salt is sold ;

() the quantity of the'salt sold in any transac-

tion ; ‘

(¢) any other circumstances affecting its sale.

5. The price to be paid to the Local Government
in any part of any local area mentioned in any noti-
fication under section three or four shall, for every

maund of salt sold in such area or part, be the total
amount of the duty and additional sum for the time

~being so imposed and fixed for such salt as aforesaid.

The price payable in any local area for any de-
scription of salt at the date of the publication of any
notification under section two, shall be taken to be

- the price payable under this section for such descrip-

tion of salt, until an additional sum is fixed under

 section three for suoh area.

SCHEDULE.
(See section 3). ) ’
The following portions of Act No. XXIV of 1869

- (o enhance the price of Salt in the Presidency of

Fort St. George and the duty on Salt in the Presi-
dency of Bombay), namely,

in the title, the words “the price of salt in the

| Presidency of Fort St. George and :

“manufactured and sold in the Premdency of Fort

in the preamble, the words “the price of salt

St. George and;” and
in section two, paraglaph one and the first word

' of paragraph two,

and so.much of the second schedule to the Laws

' Local Extent Act 1874, as refers- to Act No. XX1IV

of 1869,
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